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. v Se N ' o ' -
Unz.on of hdla and Others Ceeee Respondents. A
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?ement ‘of the Bench dellvered by’ f '_
ble Mr. P.ue_Jam, Member (A) SR :
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engmeer, J.C. Kohli (5001). Cémmercial eff:icer (ss) D c. "

| Gulwani (5024), Asstt. Engm\eer (cables) S S. Bajwar (5067), -_ sa

Asstt. Drrector (Trg.) Vijay Kr. Gupta (5077) "SRTO Grade I,

R c. Bhutanl (5113). Oommercial Offlcer (RN), D, P. Verma (5142).

- Asstt. Fmgmeer Abnashi Lal (5.1.69), Commercral Officer (R3),

and KoCo Saralya (6858) Asstt. Engmeer.' All ‘the appln.cants

| are Wmmmmmmm Telegraph Engmeermg
eerv:.ce uroup 'B' offlcers “in’ the Department of Telecommuni-
cat 1ons posted m drfferent off lces. Orders ‘with reference :
dated 276601.986 (mnexure A—é‘ o the ooa,) and (2) No.232-lO/
8_1.- STG II dated 10 12 l986 (Annexure A—’? to the O.Ao) msu@

' by the Department of Telecommun 1cat fons regard mg ref :ant 10‘?1

I

of senlor:.ty of ShrJ. P.No Lal :|.n T E S.»Group 'B’ Gadre and :

Telecoumun 1cat 1ons .

\r:-

ref:.xat:.on of senzor::t’y of Shr:. BrJ.J Mohan :Lﬁ T.E Se Group 'B'

Ay L RE COREEIIENEAE B0 R UreRi Lo U CEn Vs
. Gadre respect 1vely., | ‘ g R :
/3. BRI o.,A. .1.125/1988 e '5 n1f ore apphcant,

namely, K.L. Mehta (Staff No.6937) Rss 1stant Engmeer Fro;ect
(II) MINL New Delhr. vHe is also a: mbemmﬁcxw:tﬂdxm
sg@mm T.E. So Group 'B' Off:.cer m the Department of ‘

the Order No.232-5/81-43f6 II/PT dated 27.6.1986 (Annexure;

A-3 to the Ovo) Lssued by the Department of Telecommun 1cat 1ons

regardmg re"'filxa‘t':.on of senlor:.ty of Shrz.‘P No- Lal m T E S.

N

qu

Groub "B' Cad"'""" | e :

(staff No.5197) ’As's 1stant Eng :Lneer K.C.P. Srlvastava (lStaff

No.520.1.), s D o._ T_el.egraph S N. Gupta (Staff No.szos) Asstt. ;

He.f has frled thrs O.A. w:.th reference to :

Dlstanee, B.C. Agarwal (Staff No.6870) Asstt. Engmeer, M.L. ,

2
Ober01 (Sl:aff No.,687l) Asstt..» Engmeer, Inder Jl-t (Staff




o No.6877). Asstt. Engineer and Hans 'Raj (Staff No.6894),'_
B :Asstt. Eng ineer. . All the appllcants are mmnxxnixzus .
e mxmmwm ‘.l‘ E.a. Group 'LB'\ !o;;:‘fz.cers in the
S Department of Telecommun 1cat 1ons posted 1n dlfferent offices.
R, They haye f:l.led th:.s O.A.}w:Lth reference to the two orders
: .., dated 2’1.,6 .1.986 and lO 12;1986 lbld. o
A ST 1] O.A. ‘2l4l/l988 there are .1.3 appllcants namely,
LSS Arora (5241) AD. (Eam-a), Navendra Kumar (5346), A.E.
(Computer) He K.:{\rora (49.1.7) A.D (Ebv) D B. ‘Girhotra
N £5395) .§:D.0. (P), Harcharan Jl‘t Slngh (5934) A.D. (Esv)
Nk e R C. Joshi (5946), A.E. (Computer), Hardas Slngh (602.1.) A.E.

~;{'("h1

Beriznl (Computer), T.R. . Khanna (6032) A.E. (Computer) Tek Chand :

@i s e -.(6058), S.D.0., (P) V.P.‘aehgal (6].1.8) A.D. (ESP), D.K.
b s Aggarwal (6208) s.n o (P), Akh 11esh Kumar (6227), AJE,
RS (Computer) and O P. Prashar (6261) AE (.:pl. Services ).
‘ All the appllcants are mmmmm&wwm
I; -N\ T . Ee S. Group 'B' offrloers 1n the Department of Telecommun ica<

T S tlons posted m d].fferent off 1ces. They have ‘also filed this

’!

o A s O A wrth reference to the aforesald MQ:orders dated 27.6. 1986

i snaeo .. and 10.12 86.5__‘._,“;_..;-;.“.3 -' L T o
,,1 ;6,‘ ., W o Ae. 2139/.1.988 there are lO apuellcants namelY'
| ..ﬁ(zax;.;{l{-:_;.: | J. Subraman:.an (4298),Jdr5- Muk'ta uaur (4315) A.K. Nandi
o (4469), a-N._Vohra (4485)9 Raghu Nath_%d. (4559) Y.L. Sharma
.l.i_f;"-.'-;(457o), Kamal Gaur (4967), s, i;,'ae}va't (5007) Narendra Kumar
T (5081) and 5. K. -Sharms (s092).. ALL the applicents are T.E.S.
5 Group 'B' off:.cers :zn the Department of TJeie‘comrnunlcat lons .
_i{posted in. dlff ';rent OfflceS. ,, TheY have 3150 filed this
o Ay with reference to the afo:e.s,a_.l.d t“’° °’-‘ders dated 27'6 1986
PP and lO 12, 19860 o [
7. , A 0.!;. 1597/1987, there are }l appllcants namely,
. e : \R S. Jauharl (44.1,9) 3-&-T 0-,Grade I Ra“dhu Bhattacharya
S .,L(sdos), Asstt.,Engmeer, S.N.t Prasad (4161) Asstt. Engineer,
| o ,';’o.P. Khullar (4175) So&-T 0. Urade I- R' B' G“pta("azl) ’
N TR

8.8, T. O, urade I, P.K. Chandra (4322) S.& T O._Grade /I,
| "D R, MahaJan (4357) Asstt. Engmeer, R P. Anand (4374),

—S D. O. Phones (1), T.a. Arora (4378), Asstt. ,Engineer (C),



Kok Bhatia (4393)"J'Ass+.t. Engineer snd 5.8, 11 -f('4468).ﬁ
Asstt. _Eng meer. All the appllcants are mmmmm&
mm(mmm TWEs Se- Group 18! officers m the Departmert '
of Telecomunlcatz.ons posted in dif ferent off:.ces. They have;i 3
' also flled th:Ls O.A. w:.th reference to the aforesa id two
" orders.dated 27,6 .L986 and 10.12.1986. , |
8y v iF "h D. Ae .1.671/.1.987 there are ll appllcants, namely, |
Vldya Parkash Gupta (Staff No.5952) Asstt. Eng meer KoK
Kapoor (Staff No. 5953), Asstt.; Engineer, M.L, Jain (Staff
[ S No.5974)1 ﬁ\dmm 1strat e Of fi 1cer (Staff- I), R.K. Dhawan
Lot 7(Staff No.5986) Asstt.k Engmeer Bam Nain Singh (Staff
| No.6023), Asstt. Engineer (uuallty Assurance) V.P. Marwah
o statf No.6049). c“o Cables, Y. sharma (Staff No.61.26),' -
ERREE ‘Asstt. Engmeer R S Dhlllon (Staff No.6l67) Asstt. Engmeer,
: “R. K. Dass (ataff No 6178), Aastt. Englneer Sudarshan Khanna —
(Staff No.6251.) co Cables, a'nd 6. uarg (staff No.70307,,'. .
i Asstt. Engmeer".‘ All thede appllcants-are also membuemsxmi
EREE MMx%dnxﬁmmx T.E.:.. Group 'B' off icers in the
i i ‘Departmen‘t of" Telecommunlcat ions posted in’ d].fferent offlces "
“5nd they ‘too have flled tnls OA. W1th re:ference to the
e aforeSald tWO orders ‘dated 27.6 1986 and lO J.2 l986., .
@ "-559"'; 2 Brlefly stated, a11 the appllcants in the seven o
s oo A.s were mltlally recru:.ted as Emgmeermg :uper\rlsor,J\_t, -
pfed vt present “des. ignated as Jun10r Engmeer m the Department of
Telecomrnun:.cations 1n d:.fferent years. The next promot 1onal
post ns ‘that” ‘of ASS 1stant Engmeer to be fllled through a .
Quallfymg Departmental Exammatlon as prov1ded under para 206 E
TR Gf the P&T Manual Vol. A whlch 1s reproduced below. : ',!' ' '

“206. ALl Eng meermg Supewrsors recru:.ted
i “after.theslst Jinuary; 1929+ ‘ufid er the new . N
FEe LT o AT mEn o f ._SYStem after serv mg for .3, years in Eng lneering .
- " . Branch may be perm:.tted to appear at the
) :-':Depaﬁtmental Q.xalJ.fymg Exa'nlnat ion, WhICh
| EF TR RY I-.':{wz.ll -be: held “from - tlme %0t ime. inthe subJects
-~ L S enumerated below, provided they have a good _;”
o I -record. _ThlS quallfylng exammatlon is mtended
" "to test thé géneral ablllty ‘of Engi meerlng -, ::
- .. ... - .Supervisors. and thelr knowledge in the latest o
‘ _developments in Telegraphy and’ Telanhomv. 4

!'
{
i
l
-
i



L ._;»_and Nn.reless Service,. Class-lI.

o RS PR

earller would rank senlor as a group to those who pass the

-",":_pass 1n ‘this examina'tlon i,s an’ essential
e v condrit ion for- promot ion tor Telegraph Eng meerz.ng

L 'F;z.,_; ; Promotlon to. the T.E. & .S, Class II, will

be made accordmg ‘to the prlnc:.ple of aenlorlty—
Cum=f'ithess by thé Eng meermg .:upervzsors who -
.,_pass ‘the” quallfymg exa*nma*t:.on earl:.er w1ll
., Tank . sen 1or as_a- group to. those who, pass the
exammatlon on subsequent occas 1ons d.es OfflClalS

S0 77 who'pdssed the examination held in’ 1956 will rank

S N - enblock senlor to those who passed in 1957. ' Their
.. o _nisen 1ora.ty inter: se; w1ll,x howeyer;: be- accord ing to

: 'thelr senlorlty 1n the cadre of. Eng:l.neerlng '

o :»uperv :.sors. e :

The appllcants passed the 1‘ E.a., Class II Quallfylng Departmenta]

| Exammatlon now, known as 'I‘ E S._Group 'B' Quallfymg Exarru.nat ion

‘;".410’1 -'.., A

1n dlfferent years and they have been worklng as Ass 1stant

nq

T e P sl

Eng J.neer or equ:walent T E S_ Group ’B' post 1n 'the Departmenl:

.P,f "_I‘e}l_ecommun lcat 1ons. It la clear from the aforesa id Rule 206

'_ /that the Jun 1or Eng;l.neers who .__pass the quallfymg exammatlon o

‘ ’
MCTRT ‘o .
o~ " _' ~ -,-‘.l 1 l.lv LT

H s

examlnatlon on subsequent occas lons. But the Departmen't of

¥

‘.:v"n,:v,‘..-...-; 1.'_"~

Telecommun 1cat10ns, contrary to the above Rule has been

T e

promot:.ng,_quall*’led Junlor Engmeers on the basz.s of theu‘ -

sen 1or1ty 1n the cadre of Junlor Engmeers 1gnor1ng the year

Tt

of theu: pass mg the exammatlon. ) Two of the Junlor Engmeers ,

narnely, Parmanand Lal and BI‘IJ Mohan worklrg in the Departmen‘t

_ of Telecomnun:.cat 1ons flled separate wr1t pe't:l‘t ions. No°2739 of

: ccord-mgly.. Both these wr J.t pet J:t 1ons

N ‘who passed the departmental exammat ion subsequent to them and

adJust the:.r sen J.orlty accord mgly and pay thefn salary and -

allowances accordmolv Wl‘l‘.h effm—+ From tha o5 4 Aok e dAn



L t¥ rioBench dated 20th February, 1‘985. . Union: of India & Others,
‘Who were respdndents “in" the Wr:.t petrtions, fi.led ‘Special
Leave Petitiors before: ‘the-Hon 'ble -SupTeme- Court (3384—86/86)

. Special ‘Leave Petitions were d:.sm 1ssed on mer:.ts" vide orders
..7+!df. the Hon'ble-Supreme Court! dateéd 8,4.86. The judgment of the
ci4 o o0 High Court of Allahiabad dated 20.2,1985, which was common in
. . sboth ‘the writ: pet’itions), hia'{f:‘n g ‘belen ‘conf irmied’ by the Hon'ble
it Supréiie Court ,; was. dmplementied by the Tespondents by issuing
istioders dated -’27’% Funiey Y986 “4rrthd' case’of Shri Parmanand Lal
“.and orders! ”dated 1oty Dece:nk:uer9 ~l986 :Ln “the® case of Shrl Br13

.
30

| N
ot LY who' was! 'loc-ally--of-frc':.at--mg' A.'E-“.' 'TTCp'-lucknow was "deemed to ha\'re_ '

e ~r ieMohanisy - As® per«*orders dated 27564 1‘986 Qirl Parmanand Lal

s e i vbeen promoted to: TES Group 1B on ‘Tegular' bas is“with effect
from 12, 5.77 ‘and hlS Tame’ had been placed above Shri B:.swanath -‘

S
d

 Pradhan’ and’ below Shri’ R._a. Deshpande. 'As per‘‘orders dated '/
it 71051231986, SHET. Br'ij. Mohan™*s' sén idfr’it"s}"‘ had” Beén’ £ ixed above
el Shrl K - Suryanarayana and below Shiri’ Ko Appalacharyulu and

f! hJ.s~ pay waa »ref 1xed by grant mg 'h im not iondl pronotlon ‘from

TR “ the. date of promot 1on of: h:.s mmedlate 3un10r, who was promoted

. - % -l under ‘Off ice Mefmo: dat*ed-:lO 307747 -;"Comm"g't'o -'*k‘n‘o'w" of the 4

Cs.' _ ; .
SRR :.mplementat 1on of the decls ion’ of the Hon’ble‘bupreme Court,' o

the appllcants submltted representat ions’,” but thelr represen’&-

2l 2.1l vt fons didipot” ev‘oke any reSponse. Htheir’ repreaentat ions,
R -the--app—l_lcan‘ts_h'lghllghtedj fo_r_._rect-‘ificat ibn"-"o‘f“ the anomolies
c.ow i preatedas. a&éeﬁw af-gwisg éak‘)ah-}:e"s‘éﬁia'i"-i‘ty”m thé T. E'so

) .‘ -1 Group ‘'B" rpost to Smrr Parmanand Lal and Shr:. Br iy Mohan m,
: the mplementat ion® of the Judgment bt the HJ.gh Court of All/ahaload

R ‘_ii‘-'- ‘apd’ confu:med by the Supreme Gourt. The gr:.evance of the 'f :
appllcants 1.> that the Reepondent Department has wrongly, i
SR 'erroneously and arbltrarlly appl:.ed thie, law la1d “down by tL
cuE JHon'ble ngh Cour’t ‘of Allahabad resultmg 1n m:.scarrlage of h
RN Justlce to the applrcan‘l‘.s. They have stated that the Respondent
Department ought 1o have ensured that sen 1or 1ty of no person

who passed the departmental exammat ion prIOI' to ahrl Parmanand

Lal and Shri Brij Mohan or’ alongw1th them and was senilor to-

halladle udmial £ SJdold. o



them .on, account of interse sen iority in the Eligibllity\fi;t

- lS; made junior to them and 'trhat their sen:.ori'ty ought to have

ol been reflxed and/or adJusted at.such places. where seniority

Ceoe :.[-L")u‘\-.

el ha.ve\, als.o ,,p.o 1n~'t{'ed ou, . that- even: the' Mindster, oj State

LA R S

Lonkes

FE
AN

kY

- of.. other ;seniors ; llke the: applrcants :is not adversely affected

.. They have further alleged that; non—extens:.on of -the benefit
of law laA-.:.d- down --by-the Hon ‘ble ngh-‘ Court of Allahabad and .
upheld by Hon'ble Supreme Court ‘on- the ground: that the presen't
appl:.cants or. other employees of the Department: .were not party
to the said cases, 1S arbltrary .and d1scr1m1natory belng

v1olat ive of, Articles 14: and X6 oj the: Constitution. They

S (lcom"nunlcat 10n$) cin- replyL'to an unstarred quest:.on in Parlrament

. -on .26th‘August- - 4987 sta.tedi-jbha-fl:. the;judge'nen-ts-«\relate to two

.-:.ind ividual folcers only and hence question: of. dec:.dmg other

T

O I

sz declared 1llegal, arpitrary and not ‘bind ing: upon them and to the

representat 1ons,zby the appllcants does;not arlse._ _
o .LO., » h the llgh't of thesaforesaid: factsy the applrcan‘ts
have prayed for ~Assuange.. of an approprrate order/d irect ion to
the respondents l to<,3 that the law dadd. down by the Allahabad

ngh Gourt as upheld by }he aupreme Court of: bdrla m the afore-:

: | . sa 1d cases of .:hrl Parmanand Lal and thl¢ BI‘lJ Mohan be made

appllcable to.-the, appllcants rrrespect~1ve 0f- the fact that .
and extend the same, benefrts to the; applrcan'ts namely that .
they be deemed to have been promoted--.w,rth effect from the date -
prror to a date of promot 1on of any person who. passed the _ N
depa-rt;nental exam.:.nat mn;subsequent to the-appllcants and their

. 8en 1or1ty be revrsed An T,E S. Group 4BY: cadre accordlngl,y.

They have. also p,rayed for -an order/d:u:ect ion: to. respondents 1

s to 3 :l'.hat the aple.cants be pa1d all the benef:.ts of pay, and

, allofvances as admrss 1ble on therc promot lon and refucatrbn of
sen 1or1ty 1n T E. S. Group 'B' f;adrea as gnren to Shrl Parmanand
Lal and Shrl Br13 Mohan. They have further; prayed that to the
extent, necessary, the orders dated 27.6 1986 and 10.12, 1986 " B :'
1b1d Whlch adversely affec‘t the senlorrty of - the appllcants be

- extent _n_ecessa;ry be quashed ,:and;’chat they be.‘—'a-llowed the cost



cases. h O.A 1599/1967, O.A.: 1673/1987,, °'A°.2139/1988’

P Board (3) D:Lrector General Department of Telecommun:u:at 1on5. .

DR g

PV

o communmat 1ons, (2) Telecom. Board through, the Cha irman, Telecom.;

i flled any counter-reply 1.n sp:u.te of a number of opportun it ies ’

” of the Unlon of Ind:.a and the same atta med fmal;.ty and the
cannot be any change of sen 1or J.ty now. _ In hlS counter-replyx
equallty and Justlce 1s lrrelevant An th:.s case, because he

R appllcant never _had“'aggrslvanced durlng the

declared by Hon'ble u’iJ.n 1ster of Estate in. Parl:.ament accord J.ng

’ ll. T de have carefully gone through the record of these

except that Shr‘r BrrJ Mohan has not been Jmpleaded as

‘T re'spon\dent the respondents are the same as 1n the other f:Lve

PR

Allahabad wh:.ch were conflrmed by the Hon'ble aupre'ne Court,

Ty

| order dated 27.6 l986 1ssued by Respondents No l to 3 on behalf

at all.-" He has further stated that “The Judgement of the
o Hrgh Court and the 'Sul:reme Court relaces_:' th"'

"appllcants are estopped to challenge the sam_ now, and there

of the proceed-ings.';”

4
|

O.A. 1597/1987 and O.A. l67l/l987 ‘there.dre five respondentss -..:.
(l) Um.on of hdla through the Secretary, Mln:.stry of '

(4) ahrl P N. Lal (Staff No.7035) Ass 1stant E.ngmeer and
(5) ahr:L Br13 Mohan (Staff No.686l) A.E. (computer) h the
rema mmg two cases, v1z., O.A. 2141/.1.988 and O.A. 11.25/1988,

-\..

P
cases. The resoonderrts, except Shr:. Parmanand Lal have no1r L

e "'»'J PN

havmg been glven to them. Shrl Parmanand Lal has flled hlS

counter-reply in OA. 1125/l988 and in, O.A. l673/l987 only./

wen, s

he was appomted as Ass 1stant Englneer w.e.f.» 12, 5 l977 v1de | ".

.'XJ'

i % '1\

in O, A. l673/l987 he has stated that "Ra is mg the Bogie of [

4 :
has already been promoted when he was due to 'be_- promoted. The

; ' A -
ten years /as

such the redressa» eﬂf gr:.evance of th

appl fcant in this

' appllcat J.on 1s unwarranted as because he has no real grlevance B

(S

w"':.pet 1t 1oners _ -

: enh T 1ghtly

s i -
T T
———— B

to the subm:.ss 1ons_.___of .the appllcent 1n para '6* ('XVIII) n 'h 2




ce el y _} X "’*4.‘ v ﬂ‘
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'_that "R is only the mcorrect implementat ion oflthe above S
'"*‘_'judgment Whlch has been challenged in this case. The -' :
“"i’--‘é-"applz.cants pray that the same benefit of law 1a1d by the
-"Hrgh Gourt and Supreme Court be made appllcable to the:r
-nfcases as’ Well and J.n_]uS't 1ce done to then due to mcorrect
""unplementatlon of above Judgement be redrressed. ) They have

””further ‘Stated that “The ﬁnpugned orders at Annexure A=6 and
A-7 were*z.ssued on 27.6 1986 and lO .1.2 1986 respectlvely. The

Lot g

Department of Telecom'nunlcat 1ons d:.d not olrculate these orders.

R e S A B T { -,,’.’, a7

P ORI e o ,
LU0 - {_L.],«r w0 o ;h~-."..

’“January 1987 and’ they rnade thelr representat ions . mmed 1ately

~~~~~~~

S
Py

O 1 DTy 3"‘ s
“_‘:x» ',‘r‘ * r‘a. ot - i' .m.;f"]'-'

o the D:Lrector ueneral Department of Telecommunlcat ions for

S UL IN
Ly

”1 ,.._ n.;.

\( ‘3'?'-_-" 0o ~re—:dressal bf theJ_r grlev'ance. But so far no act 1on has been

:‘- ." Jis 1 I

taken nor any reply recelved' in response to the representat ions

e, :
Iy .

of’ the appllcants. de have heard the learn'ed counsel for the

uf/

part leS. T ~‘~f='§f~'.,, x

~\+

,.'_A

Learned counsel for the appi'lcants has flled coples

ES

"'_of the Judgrnents passed mO.A. No. K—ll2/88“~('1‘.N. Peethambaran

VS Unon of T & Othere) and O.A. K-603/88 3 OA. K-605/88

'f
- .
: "‘\‘:'Examlnat lon subsequent to the date Of PBSS 11'!9 °f the Examma’t ion

i O - W




. quoted any author:.ty to controvert the content 1on of the

| learned counsel for the appllcants.

o Trlbunal :m accordance w:.th the sp:.rlt of the Judgment /

glven by the Hon'ble H:.gh Court of. Allahabad as upheld by

-a copy ,° f- th:.s ord er:

' 'Q-&‘ 4 %2;; o o A oo o S e .7.

“ithe reSpondents to reflx the senlorlty of the appl:.cant

.there:.n on the baszs of the Judgment of the Allahabad ngh ‘
“Court in vap 2739 ‘and 3652 of 1981 takmg mto account the B

" date of pass mg the quallfymg exammatron for promot ion | to

the Telegraph Engmeermg Serv1ce Group 'B' (Ass 1stant
Engmeers) I’l addlt:.on, learned counsel for the appllcants

c:Lted a number of authorltles in .support of the contentlon

that the beneflts of the order of the Hon'ble Supreme Court
: ought to be extended to all others smu.larly srtuated. On

B the other hand learned counsel for the reSpondents have not

13. - In v1ew of the varlous Judgments passed by thls

—

/

l"A "-»the Hon’ble Supreme Court of Ind:.a m the case of Shrl - |
_ '.’:'Parmanand Lal and Shrl BrlJ Mohan, _we d:Lrect that the .'_' .:_': ‘.
R benef:.ts of the sa1d Judgment be extended to the appllcar?‘t i

'i:herem also and they shall be deemed to have been promoted
,‘l_“~W1th effect from the date prlor to a date of premot 1on of

,. 'anY person who passed the departmental exammat ron subseck nt

ASD)

to t’ne appllcants and thelr sem.orlty be rev:.sed in. T.E«.b.:”m

- ‘:\Group 'B' cadre. They shall also be. ent 1tled to reflxat 1on

of the:.r pay wlth ;"{ffect.from the sa 1d date. Thrs order shall ‘-j

;be mplemented W‘l’thln a perlod of three mont»hs from the ’date

- L V‘ o0y
: recelved by. the respondents. T/here .

I

shall however, be-;no order as. to costs. S

(PiC JAJN)( N

(AT mf””ﬁﬁ&? A
Member(”}f}'.‘): e Sy i

J)




